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ORDER
 
The Text below is only a summarized version of the order pronounced
 
Respondent manufactures aluminum bars which were not in crude form. Whether respondent bar
entitled to benefit of exemption conferred by Notification No. 43/75. On basis of precedents
Supreme Court observed that the word 'includes' on notification include cover ingots, bars, blocks
slabs, billets, shots and pellets though they were not in crude form. Held aluminium bars were
entitled to benefit of exemption.

 


